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JA has hewrn dispasco of dy Hontiple Chuirman

and Hor'hle fir, Sat«Biswss, Memoer (1),

on 2.0/%. 5765;
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captral Administrative Tribunal
Principal Bench, New elhi,

DA-2310/94

HON'BLD MR, JUSTICD CHETTUR S ANKATAN NAIR, CHAIRWAN
HON'BLD MR, 9.P. BISUAS, MEMBER (A}

New R=lhi this the 2nd day of 9=cembsr, 1996,

Shri Baisakhi Ram,

§/0 Shri Khurra Ram,

House No,i=T70s Siddhartha Basti,

P, 0, JungpuTay, »

New Delhi, .o Applicant

- through Shri Mahesh Srivastava - Nons presznt )

versus
1., Ths Genseral Manager,
Northern Railuway,
Baroda House,
Mew Selhi,
2. The ivl, Railway Manager,
Northern nailway,
Paharganj ,
New felhi,
3, Sub-Div, Personnel (Fficer,
Morthern Railway,
BHM Office,
Paharganj,
New O3elhi, eoss espondents
(through Shri K K Patel, advocate )

Th= application having been h:ard on 02,12,1996 the
Tribunal on the sams day deliverad the followings

OR BER
Chettur Sankaran Nair (J), Chairman

Applicant challsngss Annexurs=A ordsr by which
his requsst for stapping up of pay was rejscted, The
impugned order is cryptic and rsveals no reason in support
thareof, Lezarnsd Standing Counsasl appsaring for respondsnis,
inspite of his bast afforts could not sustain the grder,

Wz guash the same and direct first respondant to pass a
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spz2aking order with rsference to the facts of thes cass
and the rulss governing tne same, This will be don=
within four months from today,
With ths aforssaid directions, w2 dispose of the
original application, No costs,
Bated, the 2nd day of fecember, 1996,
/ o
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(5,P, Biswas) (Chettur Sankaran Nair (J))
v Member (A) Chairman
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